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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI ANNASAHEB
Sir, I move:
“That the Bill be passed”

. The question was put and the motion
was adopted.

SHINDE :

—_—

THE MYSORE STATE (ALTERA-
TION OF NAME) BILL, 1973

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI K. C. PANT): Sir, 1
beg to move:

“That the Bill to alter the name
of the State of Mysore, as passed
by the Lok Sabha, be taken into
consideration.”

Sir, as I mentioned in the Motlon
just moved that the Bill has already
been passed by the other House. I am
happy to say that it was welcomed by
all sections of that House, particularly
by Members from Mysore.

As the House is aware, the State
Reorganisation Commission had re-
commended the formation of a State
comprising various Kannada speaking
areas and had suggested that the new
State may be given the name of Karna-
taka. However, the people of the then
part B State of Mysore which was to
form part of the new State desired that
the new State should also be named as
Mysore. The people of the other areas
deferred to this desire and the new
State 'was, named Mysore. Later,
through mutual discussions, they were
able to persuade all sections of the
people in the State to accept the name
of Karnataka and in the middle of last
year both the Houses of Mysore legis-
lature adopted unanimously a Resolu-
tion recommending that the name of
the State be changed to Karnataka.
The present Bill was drawn up keeping
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in view this Resolution. As required
by the provisions of the Constitution,
it was referred to Mysore legislature
and as could be expected both House
of that legislature passed unanimously
a Resolution approving the Bill.

Sir, this Bill is the product of pati-
ence, mutual goodwill and persuasive
efforts on the part of leaders of public

opinion in the State of Mysore and
seeks to fulfil the wishes and aspira-
tions of the people of that State.

Sir, 1 commend the Bill to the
House.

The question was proposed.

SHRI NAWAL KISHORE (Uttar

Pradeshy: Mr. Vice-Chairman, 1 rise
to support and welcome this Bill. Sir,
1 feel that it is a red letter day in the
history of Karnataka because today
the aspirations and dreams of 30 mil-
lion people of Karnataka and Kannada
speaking areas are being realised and
fulfilled. Hence, on behalf of the peo-
ple of Karnataka 1 offer our sincere
thanks to the Government of India for
having brought forth this measure be-
fore the House and if it was sooner it
would have been still better.

Sir, I do feel that at this hour it is
our duty to remember with gratitude
all those who had sacrificed and
struggled hard for the formation of
the State of Karnataka. Some of the
names like those of Shri S. Nijaling-
appa, Shri R. R, Diwakar, Shri J. B.
Hardikeri, Shri K. Hanumanthaiya,
Shri Ananappa Doddamati, are worth
mentioning here.

I was rather pained to find that
while participating in the debate om
this Bill in the other House some
members of the ruling Congress ob-
served that the name of the State
should have been changed in 1966 it~
self and one Member even went to
the extent to allege that Shri Nijaling-
appa, though be was therefer two
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terms, could not achieve this objec-
tive. But, sir, the speech of Pantji itself
shows that this Bill is the product of
patience, persuasive efforts and good-
will. So, the contention of these
people who thus spoke there is con-
tradicted and refuted by the observa-
tions made by the Minister himself.
So, 1 would say that the allegation was
most uncharitable and unfair to Shri
‘Nijalingappa who, in fact, was the
main architect of the United Karna-
taka. The other Chief Ministers like
Jatti and Veerendra Patil were also not
against naming the State as Karnafaka.

But, as Pantji himself has said, they
wanted to do it with unanimity and
without giving any room for dissent-or
disagteement in any section of the
society whatsoever. When the States
Reorganisation  Commission Report
was published in 1956, recomending
the formation of a new State and
naming it as Karnataka, consisting of
old Mysore State and the Kannada-
speaking parts of the erstwhile Bom-
bay State, the State of Madras and the
State of Hyderabad and the Part C
State of Coorg, and at that time, Sir,
unfortunately, a section in old Mysore,
as reterred to by Pantji himself, was
opposed to the naming or renaming of
the State of Mysore as Karnatak. This
1ssue was not solved then and used 1o
figure invariably in every Session of
the State Assembly and in the party
meetings. Since this was an emotional
issue and had to be solved with the
consent of ail including those who
were opposing it, the leaders and the
Chief Ministers who were at the helm
of affairs then had to wait patiently
all these days hoping that the opposi-
tion would gradually subside. Ultl-
mately, with the goodwill of all, Sir,
the Legislature could pass unanimously
the resolution to rename this State a
year ago and 1 congratulate everyone
for that.

Sir, it is rather sad that this beauti-
ful Stgte todays is confronted with so
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many complex problems. Un the one
side, there is the border dispute with
Maharashtra and Kerala and on the
other side, there is the dispute with
regard to the gharing of the Tiver
waters with the neighbouring ~ States.
So far as the sharing of the waters of
the Krishna and the Godavari is con-
cerned, the matter is pending before
the Tribunal and is sub judice and,
therefore, 1t would not be advisab.lc
for me to say anything about it,
though I do feel that the Government
of India took unnecessarily ten long
years to refer this matter to the Tribu-
nal, Regarding the Cauvery issue, the
attitude of the Central Government
does not seem to be very helpfu} 1o
Karnataka. None of the projects
which are in an advanced stage of
compfetion has been financed so far.
The Kabini, Hemavati, Harangi and so
many other projects in the Cauvery
basin are in full progress. But, till to-
day, so far as 1 know, not a pie of
financial assistance has been made
available to the State Government, It
is a well-known fact that Mysore State
in irrigation facility is far behind the
all-India average. The irrigation  per-
centage in Mysore is 9% or 10%
whereas the all-India average is about
24%. May 1 ask why this step~
motherly, if not so, the rather indiffe~
rent attitude is being shown towards
the State of Mysore which has given
hundred per cent support to the ruling
party during the mid-term elections by
returning all their candidates to tho
Lok Sabha? :

Sir, the border dispute is still hang-
ing fire since 1956 and the Mahajan
Commission Report is in cold storage
since 1966-67. Efforts are being made

{ {n Maharashtra again—1 do not know

how far it is correct—to revive the bot-
der agitation. I fear that the people of
Karnataka will not allow any change
under any circumstances in the Report
of the Commission nor to shelve it
indefinitely. 1 feel that it would be
better if the patience of the people is
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not overstrained and the Government
of India moves fast to implement the
recommendations of ihe Report with-
out any further delay and close the
‘chapter. I mean to say, Sir, that this
issue should be resolved finally at the
earliest.

Sir, Karanataka State is also said to be
the land of gold, not because this is
the only State where we have got gold
fields and gold deposits, but because
this is a State endowed with rich
natural resources. It is a matter of
pride that this was one of the few
States in the country which was pro-
pressive and efficiently administered
and this was its reputation even during
the pre-independence period. But the
position is much deteriorated now.
The administration is at the lawest
ebb. The administrative machinery
is completely demoralised. Corruption
is rampant. Race is going on
among some Ministers to amass wealth
by all possible means. The image of
the ruling party, 1 am sorry to sav, is
very much shattered. The Government
of India can verify these facts that I am
putting before this House through
their own sources like the CBI and
other intellingence organizations. Funds
obtained from here in the name of
drought relief have been swindled by
the officers with the connivance of
local leaders, legislators and contrac-
tors. A recent scandal was unearthed
in Hassan district where the amount
involved was more than Rs, 50 lakhs.
Funds of Agro Industries Corporation
which are meant to develop agro-indus-
tries in the State have been misappro-
priated and invested in a cooperative
textile mill established by some of the
friends or relatives of some Minister.
The Public Undertakings Committee,
an important committee of the State
legislature, inquired into some of these
allegations made by the leader of the
Opposition, Mr. H. D. Devegowda, on
the floor of the House, and it submitted
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| a Report which substantiated most of
the allegations which are of a serious
nature. The Minister, instead of resign-
ing or apologising on this . issue,
thought it convenient to brand this
report of the Public Undertakings
Committee as a scrap of paper and
even when this was broughh to the
notice of the Prime Minister by the
Leader of the Opposition, he got the
reply from the Prime Minister saying
that the report was erroneous. . .

THE VICE-CHAIRMAN (SHRI V,
B. RAJU) : I do'nt like to interrupt. I
would only like to say that on a good
occasion like this when we are change
ing the name, we should not go into
alt these things.

SHRI NAWAL KISHORE: 1 am
cutting short certain things. Anyhow,
it is a good occasion. No doubt, we
are rejoicing on this occasion, but {
also want to draw the attention of the
Government to some of the things that
are happening there. 1 would just like
to mention, in spite of your kind inter-
vention, about two scandals which
have rocked this State. One is about
Miss Sumitra Desai, May 1 know why
she has not been traced out so far?
FEither it is due to the inefficiency of
the State Police of Mysore or that of
the State of Maharashtra or may be
that the police has not been given a
free hand in this matter. May I ask
Pantji as Home Minister kindly to
take up the investigation of this case
and give it to the CBI ? Sir, this is the
agemand which has also been made by
a prominent member of the ruling
party, Shri K. Hanumanthaiya, in the
other House.

1 am at this moment, as 1 said, tak-
ing this opportunity just to bring to the
notice of the hon. Minister some of
these serious lapses which are coming
in the papers every day. I must con-
fess that I do not have much of per-
sonal knowledge and, therefore, I can-
| not go into the details of these othings.
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Sir, as you said, my object was not | brought great glory to the history of

to bring any kind of disharmony oI
any kind of controversy, but my gb—
ject jusi was, that when we are giving
a new "name, to see also that we should
start with a new resolve to give a
cleaner, more efficient and uncorrupt
administration for the good of the
people of Karnataka who have been so
kind to icpose so much of their faith

I will not take mucs time of the House.

I again express my happiness that the
demands of the people have been ful-
filled and the people of Kannada
speaking areas are getting what they
wanted. Also, the recommendation of
the State Reorganisation Commission is
being implemented. Therefore, 1 once
again thank the Government for this
Bill and give it my full support.

SHRI H. S. NARASIAH (Mysore):
Mr Vice-Chairman, Sir 1 welcome this
Bill. But in doing so I have feeling of
both joy as well as regret. It is a feel-
ing of joy because the aspirations of
the Karanataka people which were

long pending and unanimously ex-
pressed through their elected repre-
sentatives in the State Assembly, are

finding statutory recognition and ful-
filment today. This unanimity in the
resolution that was brought about for
the change of the name, was due to
the sagacity, genius, temperament,
compromising disposition and the fact
of the Chief Minister who was able to
bring about this unanimous resolution
in the State Assembly.

Sir, this name Karnataka is not a
new name. It is as old as the Puranas.
It finds a mention even in the medieval
times. It finds a reference in the
annals of the Mauriyan empire. In the
modern times, many a fighter for free-
dom have fought battles on its plains
under the aegis of the Karanatak Pra-
desh Congress Committee. Freedom
lions, such as Deshpandes, Diwakars,
Hardikars, Panjikars and various other

martyrg have hallowed this name and

the motherland. This change of name
may not signify much by itself. The
backward nature of the State, its lack
of proper developments and its lack
of power potential has to be kept in
view. It is buckward compared to the
national standard«; For example, the
railway development is far below the
national level. All these things call for
a concentrated attention on the part of
the people of this State.

This change of name is more intend-
ed to bring sbout a sort of emotional
integration between the various parts
that were brought together 17 vears
ago by the States Reorganisation Com-
mission. The States Reorganisation
Commission brought together 5 or 6
parts which were scattered. They were

Madras-Karnataka, Bombay-Karna-
tak, Hyderabad-Karnatak, Coorg-
Karnatak, = Mysore-Karnatak.  There

was another Karnataka which many a
constitutionalist and historian do not
recognise and that was what was for-
merely called Assigned Tracts Ad-
ministration or the Civil and Military
Station of Bangalore which neither
formed part of the British India nor
formed part of the princely States ad-
ministered by a Foreign Jurisdiction
Act and was an alien territory on the
British soil. Even that was Karnataka
and that has also come in now.

Now, with the integration of these
geographical units differently adminis-
tered by various administrative units,
not much emotional integration to this
day has taken place, but this name
Karpataka, as I have just now sug-
gested, which has inspired many a
glorious tradition, I am sure, will bring
about a greater integration by a sort of
emotional integration on the part of
these three crores of Kannadigas of
that area.

“Regret” 1 said, Sir, because from
henceforth the name “Mysore” will
stand wiped out from the

Statute’

\
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Books as well as the official correspon-
.dence. This word “Mysore” and the
term ‘Mysorean” had conveyed, for
long, a peculiar significance, a unique
significance of its own culture; its diet,
its deportment, its dress, its dialect,
everything was unique by itself. Its
culture has found the acme of perfec-
tion in the two great, world-famous
events, the Dasarp celebrations and,
may 1 say, the Khedda operations also?
Henceforth the word “Karnataka” may
not recall to the mind these pleasant
memories of Dasara celebrations and
various other things that were signi-
fied by this expression “Mysore”. But
then, Sir, the princes of Mysore as well
as the people of Mysore had long
prided themselves as Karnataka Simha-
sanadhipatis, this is, the overlords of
the throne of Xarpataka, So, Sir,
judged from every aspect, whether
from that of the prince or the peasant,
the historian or the politician, 1 rather
find that this name “Karnataka” is
sa.sfactory in all aspects and in that
sense 1 happily welcome the christen-
ing of the State as Karnataka.

Sir, this joyous occasion which is
now held with jubilance all over the
State is sought to be marred by certain
critics by levelling some adverse criti-
cisms on the administration, This is
not the occasion for raising such criti-
cisms for the simple reason that most
of the criticisms are not only not fair
but are also sometimes utilised even to
hit the administration below the belt,
ag in the case of the episode of Sumitra
Desai. My answer to thag will be:
This is not the occasion nor is it rele-
vant for such considerations to be
brought in before this House. So,
meeting the criticisms that way, 1
would appeal to the House to join in
wnanimously welcoming the renaming
of the State.

I heartily support this Bill.

sy W= fag a4t (I9T wiw) : 9w
gwrsas _Agea, # 37 fadaw F1 @rm
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W g, qaftc Frd T F a1 qYFR
7 ag sfwa mwar fr g% ®1 A aww
FT Fafes 3 foar g | fag qug s
ST v earfim gar ar, I A9q
W osndt fRdlz & g am a0 q4a e
TAT AT AR FTATH FATad FrAv A0
93T SH AU {EWad: gIEe 3 sfEaq
TE qRAT SHET ATAAT AKX IgF A0
WF far ad: a9 o w19 753 g
aF  H994 grar @ AT A g8 gamar
F a1a § fF gawn A aww a2 wqtew
F fzar vt ¥ 1 7% oo & satew 53w
FATT FT J9TEIATE 410 37 AT
1 facdfas afwam age &at »
EESIGEEIE I G-

M4 AT @ Fgd & 5 oarw §
3T @r g, F1a g wfey, faeg gl
aesfa, gwd gawg 4z w2 &, A7
THATT T a9 JAT & 3 17 Y 9 gAY
ux wfgwr it 2, SuFT wAESE
99ra Al 8, SqF ¥4 9T, 99N T
9% 9§ aFk TE g &1 gar agt
ar #fmq, s@ ag A ofcwrdr 2w
ATA @A FTOF HERIT grar g faasn
ATHHLT HEHIT FEIE | qgT Ao
AT qAAY ¥ AT IAHTATH @ AT
& €Y g=ar qer Nard q & A A
fear srar & 1 39 f9u ua gug dar gl-
11 fea & arz 101 faq & ag — =7
THT #1947 FAr d ) faga uszd Ad
£, an-gady w2 AT E, g7 fad T3
famrt w7 € X famrt & ¥ @z
fag =W ¥ ag 931 gAT @ T T &I
FqT gWTa IqF FAL NN, 3T Y aral
FTEAA @I g AT %2 a7 arq zar
sra g 1 (Interruption)gg gy @ ¥
Agretar w3%, fawi $9%, 9qF1 AW
fear Qrar & 1 @1 shwa & Tar <@ ar fF
am A Far "fgar ey & s IgFr ow

| drx grar & 1 sifax agt #Y siTar sates
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am & faq aqi qaiv st & 7 A9 0
Aty a1 91 1T g I A1 ALY AT | ATGR
fare FT dgR 97 1 ATA @Y A7 @ 4T,
gafesd 919 Fad fed1 §, 9% N9 ©%F
gifges a1, Ta& o UF Aradl of, gEw
% o gegfa off, gaF N9 0F 9T
ff fa@ar 4 9977 ARE §AAY 7 |

+fyaq, Fafex w3w AT & ag faeifea
gat & feqwz aatan wam g 1 AR
s ¥ =W faw gead weg ¥ fag @
St T YHTT E c a49Td, gra@reg, gud
FATT 1T AW | ST AL €T oA
gsax 21 faer fag g, afao a9 ek
a1 1 T qeE ¥ gawiaig ® ara fad
fag w3, NzT, YFIT A AT G0
s fgeRe #1297 F | T@ GFIRY
gad w9 w=ai F1 faqsy & Fales aw
AT I TFTT A Ig =7 FTST AT9T F¥
gfe & ST aag Fiwd aww A A
gfse & UF SO T AAT | HIHA, WIGT
Fr depfa T agr awra grar g 1 W,
Ty, T9T #T 9S4, T AL AL F  am
g faa% arwm degfa q9dt & ea%
q3ar & AT S T 9T AAT W E auT
Fzr WA AIHE @@ § ) AudAY wie
AT ary A foe wTg 9% faa am §
A 4 uhaw frad @ T @1 FWE 7 AL
AqAY WINr arAA arsr %27 fada ® faw
Qrar g, a1 39 ang fFaar g Earg ?
I gz g7 A9 fAeFT ©F 9wy
g g1 ogg ware ¥ fswdiw
gn sfaqaa =g &, fa¥ gu swaFr=s
UFaT &7 &, 38% fa0 T TS AravaqT

a,

g !

YR, AW AR IAT AW FT AFAX
g3t an, wgi A7 *qlew #1 #a W q@r !
(Interruption) & Ul A
ohgr WN, sa¥ fRE SR H1 AW
ad, g WAl sfea g 5 3 fom wa =1
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Ay g, fe v A AET § 1 uE ar
WiRT AT g a1 9§ 787 afg=rT sragw
€ | WTST ST B9 1A g, <AF HOAT
TH  T1R@ gaT & 1T ag Miq I
BN QEA  vgar & ) adm gardy afe
§ Tgar & 7 arei At gare qeA
EAT § | 3K F93TLATA & 410 F1 92F )
AR @A AW AT FU FT A AA § N
AgIgET ET 2% g1 THr a¥g ¥ ga¥ W4
AANFAT F HBTYET & | SART A1 Y a9

& AT wART T Aign AT MI § P
5 pag SHT FT7M ¥ AT 7@ A9 &§ Afw

# T 9 f& eaxt am gates, gr
arfag | svma, Faiza' @ &1 94 gy
g =Y &l A7 BARA ag dd aga gy
g1 war A3 aar, f&fren qgre aziqc
&, UATIN HIA F GUTa, AR A AgH
Fr mEl § 7y wrafaa E 1 Y gRiIL
agi a1 S ATE J, FoT1 ¢, Tg Ay wralua
13 A A § fAa 32 0ia quar 2
Y gy M & fwo agh 3 i ararfag
% daT 7 anmd £ fa 9asl ag kA
9o g3 | T -

g 93 grae g ar ff gaF am
e 3, fea 3aa da ¥ gRT NN
1 @8 4% A AT | AR WY 4y AT
asT Ry Zan g 5 agh frgs gav
yui & wfgw § — wWigfaw aga agt
¥ T AT §, SAT ArqrArT  gAT AT—
T fedi a ¥ 39 wifs aecamidy
agt 797w fromw 8, faavew @, aga
T IStwem §, gurd wesfa agh wa
9gt ¢, f5g 3% 99 ¥ 7 g o 3l fog
SHIY Y FeATT FAT 918 ur, forg g1
Fyfa gET Frfgqw <Y ag 0T AET /g |
SUR T g3 & fr agi A ar §4r
TR WE F, T Agrar di ¥ A B
ST erfag fHy I £ | o9 IR qqarar
g fr ugd ¥ go w1 | afy sa ¥
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[sfr = fog awi]

M F e <@y v, & aftary W@ WOy
fry fag  agarar & & feg oo
qar aral g—gWY  AgT qF gAFI &A1 aF
WieT fas ST 1 F gaen F @ ard
q, avEs Q7 T o, SAwE ¥ 2T 7RG
qerd gs oY, arasia g€ o | 99 &
¥ e wer oy o ¥ eavar € A
Faw gra<al § TR 9FT a0 gl g1 25
I ¥ q=T A1 TFLAEST TF § ITHT GX
FIA Y ATALAHAT & | FATCF TATT FAL-
% <, R &F a9 Tw, ! ST qrea
WY vy ¥y vRarfan 1@ oF oEE
farw agi & 3§ 1 swagawar § |

fagas = ofvfy aga @ifag &1 97
fasr g5 T FTW &, FAT G AW
¥g FT A ATY FIAT FTANQ FQ@TE |
gaX  mgt At o ¥ O wew § faaw
ATHL FT TR FT ATATAFATY | T
7 o fagasw o <@r & ST SEHT AT
a9 g oo @l &, feeg endr oY
weeurg X fadEre § | gy sfaw
St ave W srEdr § 98 9% & fr g
TEE T T A g AT | Wi@ay &
Tfagre i 1 odt ata & frewy ase
Foag dTaqmar g ag I s aF &
gHA AT 9147 1 $E AT v AT &
AfT WTRaad F SR AE R FAAT 927 |
# Fedl ¥ qor fr avmde am = @
[GT, FAOM QW IS AT § @7 ST
gFar ot | MR g ¥ faar srar g
% a8l T© I THT &I SAqa7 EA &
Fqa enTF fETi FEA F, SR TEA
FTA & T AT @I AT & 1 AV IF TFR
q SENT-SIAT  HATAATTTAT &I THT FIF
F faq -t MW @A TS ar WY
TA H AREIT TG TRATETH By A |
& wuwar g o A eradr qeere <@ §
ST oerqy AW AT WTAT 3, Y wewfy &,
gfagrm & SuH 707 SRe qg o o1, T«
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| AGRR X, AT Feareli F A T FY
faadft 1 armde, ARy & An
¥ g1 AT § | SeewrA-frRET a1 T
et 93 Fav & A7 9% & gwan 3, SE
qATSTT GATT F+F A1 F ATH 97 &7 aEAT
&1 TR qATA A0 wAAT Tl S FY O
S W T Y ATH 999 @ & a7 59 &
Sa@i & Arw oY aqey & fq & fadaw
I ot T FT G A WS F A §
I FIT FT FHOT TG E |

SHRI JOACHIM ALVA (Nomina-
ted) : Sir, I support this Bill. 1t is very
creditable for Mr. K. C. Pant to follow
in the footsteps of his very illustrious
father who moved the Bill for the re-
organisation of the States in 1956. 1
took part in that debate and I remem-
ber the troubles and the stresses that
were there about the formation of
States. Now, Sir, I am glad that the
son, the hon. Minister of State in the
Home Ministry, Shri K. C. Pant, has
taken over smaller part of the big-
ger Biil in the sense that something
is being done about what should have
been done at that time. It is a states-
manlike posture. We welcome  this,
All this trouble has arisen because long,
long ago, about 50 years ago, the Con-
gress took the decision about the
bifurcation of States when the Andhras
demanded their own State. Alongside
Karnataka came and thereafter started
the split-up of India. Just now I was
thinking of a very strange thing in my
mind—it may come or it may not
come—a day may come when the
son of my esteemed friend, Mr. K. C.
Pant, may become a Minister and may
handle the case for the reunification of
India when there will be no States. We

{ have had too much trouble with the

States—I shall refer to that Jater—
and later it may be that we shall have
a reunified India when we shall not
have all the wranglings of the people
who want to become Ministers and to
hold positions and other things
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SHRI HAMID ALI SCHAMNAD
(Kerala) : Home Minister—is it the
heritage? .

SHRI JOACHIM ALVA: I did not
say that. It is by accident, it has not
come deliberately . . . . (Interruptions).
There have been plenty of precedents
in other countries, I will say for your
information. We had all these troubles
about the States, we have inherited all
these troubles.

I must pay a tribute to the pioneers
of the State of Karnataka; Mr.
Gangadhar Rao Deshmukh, Mr. R. R.
Diwakar and Mr. Nijalingappa, they
took a great deal of trouble, and also
Dr. Hardikar and so many others are
there; their names are legion to be
mentioned. Mr. Hanumanthiah was
also in that group and we must pay a
tribute to all these men for doing their
best in this regard. The people of old
Mysore State under the Maharaja de-
manded that it be renamed, but they
were advised that they should not have
a fight, that they should allow it for
some time. But in the hearts of the
people the feeling was there that the
name of Karnataka should come just
as in the case of Nagaland; except —

the word ‘Land’, it is Naga. And
Tamil Nadu has come, Gujarat has
come, Kerala has come and many

other States adopted their own names.
Maharashtra has also come. And why

should not the name of Karnataka also
come?

This State has enormous wealth. It
is one of the best States of India. Mr.
Nawal Kishore was right when he said
that it is only less than 12 per cent of
irrigation work done there by the
people of Mysore while 24 per cent

is elsewhere because the people think-

that it is a land of plenty, we need not
work. The second largest waterfall in
the world is there.- We have got electri-
city. We have the best wood from
which rafters and beams for old Scot-

tish vessels were made in the last !
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century. We have got gold at the Kolar

Gold Fields, It has got enormous
forest wealth; there are schemes before
the Mysore Government by which

medicinal things can be produced from
forest plants and produced in profu-
sion. There are thick forests in Kar-
war, Nepal, Karwar and Assam have
the thickest forests of India. Coffee,
Cardamom and fish are there. Public
sector undertakings like the H. L.,
Bharat Electronics, HMT, etc. are also
in Mysore State, and they are the pride
of Mysore. But that does not mean
that the people should not work. You
ask a man there to go to Bombay he
will say, “No. I have got my mother.”
They forget that there are people who
from our defence forces who have
their wives and children at home and
are in Nagaland and NEFA.

I went to Kerala the other day.
Earlier I had been sitting side by side
with Kerala boys fifty years ago in a
Mangalore Hostel College. We were
then told only to talk in English—thus
we lost the chance of learning Mala-
yalam. Meanwhile I lost touch when
I went to Kerala this time I found
there was Malayalam all around. The
same thing happens in Gujarat, in
Bihar, in Orissa. There I feel we have
gone a little wrong, The Mysore Gov-
ernments demands. That there shall be
only Kannada in Belgaum even where
there are Maharashtrians. [ say frankly
that Mysore Government is committing
a mistake. This is not statesmanlike.
You cannot rub off the Marathi sign-

' boards. You cannot rub off the boards

on the roadsides. You cannot reb off
the good work done by the Mahara-
shtrians for the last twenty  years,
Therefore, the kind of thinking that
there should be only Kannada is not
good. Other languages have to live,

I went-to a Maharashtra school,
There were lovely girls there. I asked
the girls what other languages in
Belgaum they knew and they said that
they could not speak in Kannada at
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all ; the same thing went on in Kan-
nada schools there — no knowledge
of Marathi. The trouble arises when
you say “My language” and you say
that you will not learn any other
language. You know, Sir, I happen to
know or speak six languages—Gujarati,
Marathi, Kannada, Konkani, Hindi
and English — also Tulu. Therefore,
why do you put barriers? By putting
these limitations vou cannot build
your country. I am sorry to observe
that the Government leaders in Mysore
have not done the right thing when
they said that all Belgaum children
must learn only Kannada. If 1
know six languages, why can you not
learn just two languages? As a matter
of fact I put on the radio at 6 o’clock
in the morning to hear the Vedic
music from Bombay which is the best
music in India. The singers are Maha-
rashtrians. At 6 A.M. 1 go on switch-
ing over to Maharashtra music which
is in top form. Unless we give and
take we cannot put up.

Sir, I am talking with no second
hand knowledge. I remember how the
language riots broke out at midight
in 1956 in Belgaum. So it is no good
to be a fanatic over the use of a parti-
cular language. Here Shri Nawal
Kishore spoke in English. He made so
many allegations. I could have simi-
larly said so many things against. Mr.
Nijalingappa and Mr. Patil. While
Shri Naval Kishore spoke in English,
he must have read out the speech as
written out by Shri Veerendra Patil or
Shri Nijalingappa, ex-Chief Ministers
of Mysore with Congress (O) faith.
Shri Patil and Shri Ramkrishna Hegde
used to stay in Hotel Ashoka in Delhi
and conferred with monopolists and
thrust them in Mysore State. They did
not stay at the Mysore House. It is
because they used to contact capitalists
to go over to Mysore. I shall not say
more. Now in this Sumitra Desai's
affair you want the whole Cabinet to
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resign. The Minister concerned has
resigned. Then Birtish P. M. Mr.
McMillan did not resign in the Pro-
fumo affair. Only the Minister re-
signed. Why do you make a fuss about
small incidents? We did not make any
fuss against Mr. Nijalingappa who
brought Birlas to Mysore; his friends
brought Thapar and Kanoria and what
not. These things are done by people
of Nawal Kishorji’s Party. Blackmar-
keteers Thappers have brought Caustic
Soda to Karwar. So, unless we put
these things right, we cannot put the
country right. We should learn as
many languages as possible. You know
from China they have sent out girls to
Canada to learn English. So we can-
not ignore the English language. We
cannot forget also the Hindi language,
though we do not like the enthusiasm
with which the Hindiwallahs want to
put it down the throats of the people
of the South. That is wrong. It has to
come slowly. Only thus can we build
up our country. If every province
wants its own language and will not
allow any other language, then it will
become difficult for the people of one
State to go to another State and build
up our country. I welcome this Bill as
also the other Bill which is to come
regarding the Laccadive, Minicoy and
Amindive Islands. They have to be
integrated as part of our land because
various powers are coming and settling
down on this side and that side of the
Indian Ocean. We welcome both the
Bills. The name of Karnataka has
come too late. When the rose comes in
time and smells in time it is all right:
but when it fades away, it is no rose
smell at all. So we welcome this Bill
and I hope that this trouble between
Maharashtra and Mysore will be over.
I would have talked more about my
honourable friend, Shri Nawal Kishore,
the leader of the Opposition who spoke
in English and whose speech, I am
afraid, was written by the Congress
(O) people. I hope he would not be
angry with me. I hope the name of
Karnataka will shine for eves.
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*SHRI B. P. NAGARAJA MUR-
THY (Mysore) : Mr. Vice- Chairman,
Sir, while welcoming the Bill which
proposes to give a new name to the
State of Mysore, I heartily thank Shri
Pant for having introduced the Bill.

In 1956 when States were being re-
organised on the basis of language,
when the late father of the hon. Minis-
ter was the Home Minister of India, the
State ought to have been named Kar-
natak then only. But this name could
not be accepted then due to disagree-
ment among certain political leaders.
Today the name is being changed dur-
ing the tenure of his son. Strange are
the ways of destiny.

Karnatak is not a new name. The
Ex-rulers of this state were always
known as Lords of the throne of Kar-
natak. The poet Nriptunga had refer-
red to the state of Karnatak which
extended from Kauveri to Godavari.
In the field of music Karnatak music
has an important place. So Karnatak
is not a new name. It has always been
prevalent in history and has been in
use since times immemorial,

For political reasons Karnatak State
had been divided into several parts
and these parts had become parts of
Bombay, Madras, Hyderabad and
Coorg. In 1956 it was again recons-
tituted into a Kannada speaking State
which was given the name of Mysore.
Now, after a lapse of about 16 years
the name of the State is being changed
to Karnatak, This is a day to be written
in Golden Letters in the history of
Karnatak. Karnatak has had its own
history, culture and importance even
since the ancient period.

It abounds in natural mineral wealth.
Its mineral resources like gold, copper
and iron ore are famous world over.
There have been great writers and great
poets in Kannada literature. There
have also been Mahatmas and great

*Origjnal speech in Kannada.
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social reformers and freedom fighters
in this region. All of them have made
a great contribution in the rise of In-
dia.

Today I wish to pay homage to the
sacred memory of all those leaders
literary giants and poets who worked
hard for the creation of the Karnatak
State. It is after a long time that this
memorable day has come.

In our State, people had become
greatly impoverished due to the
drought. Today the change in the
name of the State has brought joy and
mercy for the people of the State, To-
day when this Bill is being discussed
here, there have been rains in Karna-
tak and people are happy.

Qur State will have its new name
‘KARNATAK' with effect at least from
the 1st November, 1973, which is the
birth anniversary of the State—after it
has received President’s assent. I hope
the new name of our State ‘Karnatak’
will be there eternally.

In the end, Sir, I thank you for the
opportunity given to me for speaking
on this occasion.

SHRI G. R. PATIL (Maharashtra):
Mr. Vice-Chairman, Sir, I support the
Bill and associate myself with the
feelings that have been expressed by
some of the hon. Members of this
august House. While the long-cherish-
ed desires of the people of Karnataka
have been fulfilled, the desires of the
predominantly Marathi-speaking people
in Karnataka have not so far been ful-
filled. For the last 17 years, the bor-
der dispute between Maharashtra and
Mysore is pending before this Parlia-
ment. The Government has applied its
mind and tried its level best to bring
about a settlement, but no solution has
come so far.

Sir, it is now said that the name of
‘Mysore’ is being changed to ‘Karna-
taka’ because of the wishes of the peo-
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ple in Mysore. If the wishes of
the people are being accepted by the
Government, why have the wishes of
Marathi-speaking people in Mysore
State, which have been exhibited by
peaceful demonstrations and by demo-
cratic methods, not been accepted so
far during the last 17 years? My only
humble request, through you, Sir, to
the Government of India, to the hon.
Home Minister, Dikshitji, to Pantji and
to our beloved leader, Prime Minister
Mrs. Indira Gandhi, is that decisions
should now be taken to see that the
predominantly Marathi-speaking areas
of Karnataka be merged immediately
with Maharashtra, I need not mention
about the dispute here. An attempt
has been made now, and is rightly
pointed out by Mr. Joachim Alva, to
impose Kannada compulsorily. Kan-
nada language has been made compul-
sory and it is being imposed upon the
predominantly Marathi-speaking people.
And because of that on the 23rd July,
1973, the students of Belgaum wanted
to demonstrate peacefully. And, wun-
fortunately, on the next day when the
peaceful demonstration was being ta-
ken, there was lathi charge on these
peaceful demonstrators. Not only that,
the police entered the houses of all
the Marathi-speaking people and seve-
rely beat innocent men and women.
Sir, it is really regrettable that even
Mr. Saynak, M.L.A., Belgaum was very
severely beaten up by the police. If
such atrocities are to continue even to-
day in this State, it is high time the
Government of India came forward
and once for all resolved this dispute.
My hon, friend, Mr. Nawal Kishore,
just now said that this should be solv-
ed on the basis of the Mahajan Com-
mission’s Report. I totally disagree
with him. On the contrary, I would
say that, if at all this dispute has to
be solved, let it be solved on the basis
of the principles of village as a unit,
village language, and contiguity. All
these factors should be taken into con-

|
|
|
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sideration, and the areas of predomi-
nantly Marathi-speaking people should
be merged in such a way that minimum
people, speaking Marathi will yemain
in Karnataka. If these steps are taken,
I am sure that whatever troubles that
are now likely to arise, will be solved.
Marathi people have waited for a long
time during the last 17 ydars, by all
democratic means also.

-

They have fought all the elections
and have won all the elections on this
issue. Therefore, it is causing grave
concern and frustration to the Marathi-
speaking people there. I would appeal
to the Minister that immediate steps
should be taken and some solution on
the basis of the principles mentioned
above should be found out so that this
long-standing dispute is settled imme-
diately. I wish all happiness and pros-
perity to the people of today’s Mysore
and tomorrow’s Karnataka,

SHRI HAMID ALI SCHAMNAD:
Sir, I rise to welcome this Bill. A new
name has been given to the old State
of Mysore, as old as 17 vears. The
learned Home Minister, Mr. Pant, has
explained the reasons why this delay
in changing Mysore into Karnataka
occurred. There was nothing wrong
in the name ‘Mysore’ which has got a
historical background and a rich heri-
tage. Yet, to satisfy the wishes, the
desire and the sentiments of the people
of Mysore this new name has been
given to this State. The previous
speaker who spoke in very good Kan-.
nada pointed out that even in ancient
days the former Raja of Mysore was-
known as the King of Karnataka. As
such ‘Karnataka’ is a popular name..
But at the same time I feel Kannada
Nadu would have been a better name
than Karnataka because Kannada Nadu
is very simple and it would have been
well known to non-Kannadigas as also
for Kannadigas themselves and it would
sound very well. But when a unani--
mous resolution of the two Houses of
Mysore Legislature has been before us,
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we have nothing to say against it. 1|
therefore only welcome it. But let
me also point out that there are other
languaggs prevailing in the proposed
Karnataka—the present Mysore State.
Urdu is a language spoken in different
districts of Mysore—in North Canara,
Bangalore, Belgaum, different parts of
Mysore. Urdu is a very popular lan-
guage among sections of Mysore com-
munity. I hope the Government of
Mysore, that is, the proposed Karna-
taka Government, would give due
place to Urdu and its literature. Apart
from Urdu there are other languages
also in Mysore State. In South Canara
district a language known as Tulu is a
very popular language. 1 can definite-
ly say that Tulu-speaking population is
in a majority in South Canara district
than  Kannada-speaking  population.
Tulu has a rich heritage. It has a cul-
tural background and it was once upon
a time known as Tulunadu. So I say
this Tulu language should also get its
duz place in Mysore. Another lan-
guage popular is Konkani. This lan-
guage has no script, yet it is very wide-
ly spoken by people of different parts
of the State of Mysore as well as parts
of Kerala. So this language also should
have its place in Mysore.

Another important thing I want to
tring to the notice of the Home Mi-
nister is with regard to the Muslims
of Mysore State who have been consi-
dered as a forward community by the
recent Backward Classes Commission.
The Muslims of South Canara district
who are known as maplais or byarees,
when South Canara district was part of
the Madras State till 1956, these bya-
rees were considered by the Madras
Government as a backward community
along with Harijans, Scheduled Castes
and Scheduled Tribes for educational
purposes and other social benefits. But
when South Canara was merged with
Mysore State, all of a sudden, the bya-
rees were classified as a forward com-
munity in the Mysore State while on
the othere hand, their counterparts in
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Malabar now are known as maplais,
who were also in Madras State former-
ly, continued to be a backward commu-
nity uvnder Kerala State. .

Malabar and South Kanara were part
of Madras State and Maplais and Bya-
rees of Malabar and South Kanara
were classified as backward communi-

ties by Madras Government., When
Malabar went to Kerala State, the
Maplais were stil considered as back-

ward whereas their counterparts in
South Kanara suddenly became for-
ward communiiies along with Brah-
mins. I would request the Home Mi-
nister to discuss this matter with the
Government of Mysore. I am not
speaking anything on the basis of com-
munity. I would definitely say that the
position of Byarees is the same as that
of Harijans. Nothing more than that.
They are educationally backward, so-
cially backward in the whole district of
South Kanara and also in Mysore, Very
few educated Muslims are there in
Mysore State. How can such a commu-
nity be classified as forward commu-
nity by the Mysore Government?

DR. V. A. SEYID MUHAMMAD
(Kerala) : I understand that Mysore
Muslims themselves wanted not to be
branded as backward. They wanted
to be non-backward. This is what I
understand.

SHRI HAMID ALI SCHAMNAD:
That is not correct. . .

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : Are you not from Kera-
la?

SHRI HAMID ALI SCHAMNAD:
[ am only 14 miles away from Manga-
lore. I ' oo

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI F. H. MOHSIN): He is
very near to Mysore. Lo n
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SHRI HAMID ALI SCHAMNAD: | in Marathi itself.* Sir, it is a very small

A deputation has gone to the
Backward Commission set up by the
Mysore Government on this issue to
place facts and figures before them. My
Party also went on deputation to the
Commission to place facts and figures
before them. Muslims in Mysore should

be considered as bagkward commu-
nity and they should be considered
along with other backward communi-

ties. I wish all progress and prosperity
to the new State.

SHRI A. G, KULKARNI (Mahara-
shtra) : I am very happy that the name
of the Mysore State is being changed
into Karnataka. I wish the new State
all prosperity and progress.

When a new baby is born, the mother
is also given tribute. That is the cus-
tom. The neighbours go to the nam-
ing ceremony with gifts, It is also the
custom that the mother and the house-
hold distribute sweets on the occasion
to those who attend the function. 1
want the Home Minister to listen to
what I say. T do not know whether

Shri Pant is going to give us some
sweets, because he js naming his
new child as Karnataka. My friends

Shri G. R. Patil and Shri Joachime Alva
have come out with some long-standing
grievances in the minds of neighbours
of Karnataka or Mysore.

SHRI K. C. PANT : Are you giving

me some gift or are you taking away
something from me ?

SHRI A. G, KULKARNI : No, no.
I am not taking anything. You are go-
ing to give us some sweets. While tak-
ing it, T am also sending my applica-
tion to you.

Sir, T will only read out a letter dated
31-7-73 received from the Students'
Union at Belgaum. 1 will read out only
a portion of il. This letter is from
the College Students’ Union at Belgaum.
It is in Marathi and I will read it out

Jetter and I will not read oul the whole,

Sir, here is a photo showing how the
people were beaten ruthlessly by the
ruffians, that is, the police in Belgaum.
Here is one more photo in this paper
showing about 20 students being beaten
on the back among whom are some
MLAs also and 1 think one of them
also called on Mr. Pant. Mr. Pant also
very recently advised in the Lok Sabha
that we should remain calm and cool
in order to create an atmosphere for
getting a proper decision. I fully agree
with him. But he must also know that
for the last 17 years we have been keep-
ing calm, very cool, and it is not be-
cause that the people do not know how
to create a situation when the Govern-
ment may be forced to take a decision.
Yet, Sir, they have been remaining
calm, It is because, Sir, during the last

five years or so they have seen the
ability of the Prime Minister to
take  unpalatable political decisions
and they are  thinking that the
Prime Minister have assured them
a decision and we shall wait for

that decision. But, apart from this, Mr.
Pant, 1s it not your duty to control
your police department? Is it not up
to you to ask these police people at
least not to beat the students when you
are asking us to remain calm? Is it
not up to you to ask the Mysore Gov-
ernment not to force Kanarese as a
language to be learnt in a Marathi
school ?  Sir, 23,000 schools are affe-
cted by this order. All the sign boards,
government boards, have been rubbed
off and only Kanarese und English find
a place thereon in the Marathi-speak-
ing areas. I think Mr. Pant will con-
sider a hundred times his advice to
us and will take a proper course of
action in this matter. The students
say that they are treated as second-class
citizens in Mysore State. Are you not

*The honourable Member read out

| the letter, which was in Marathi, in

Marathi itself, .
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feeling sorry that the students of one |
State are treated as second-class citi-
zens in another ? I have not got any
thing more to add, Sir, but I only
wish to draw the attention of Shri
Pant to this and say that this is a very
" serious situation. We, particularly the
Maratni-speaking community in that
area, have got & deep faith in the
Prime Minister's abulity and 1 hope
he will convey to the Prime Minister
our feelings of frustration on this mat-
ter. Thank you.

DR. K. MATHEW KURIAN (Kera-
la) : Mr. Vice-Chairman, Sir, 1 welcome
the Bill. But, while welcoming it, T
also would like to raise some issues
which are relevant to the discussion
here today.

Sir, the name, Karnataka, is nothing
new. The name came up during the en-
tire history of the freedom movement
of the country, in the history of the
movement for linguistic States. Sir, it
is very much a part of the culture and
the nationality-consciousness of the
people of Karnataka. Sir, India is a
multi-national State and in a multi-na-
tional State it is but patural for each
nationality to insist on the right name
which they would like to give to their
region which symbolises their traditional
culture, literature and so on. But, un-
fortunately, Sir, despite the fact, that
the Indiaa freedom movement had ac-
cepted the name Karnataka, it was not
incorporated at the time of reorganisa-
tion ot States. The best traditions
of the national movement, the move-
ment for linguistic States leading up
to the martyrdom of Potti Sriramulu
and the SRC Report are all familiar to
us.  Sir, despite the fact that the
S. R. C. had recommended that the
Mysore State should be called Kamna-
taka, tor various reasons it was rejected
which some members of the ruling party
called “statesmenship”. In fact, it was a
denial of the aspirations of the people
of Karnataka. As a 1iesult of the per-

{9 AUG. 1973]

sistent demand of the people and the

of Name) Bill, 1973

unanimous resolution of the State
Legislature, ultimately the Government
had to accept this. But even today
when the Home Minister is bringing
forward this Bill, I find that within
the Congress Party, within the mem-
bers of the ruling pariy in Parliament,
there is no consistent view on
the problem of nationalities. To-
day, for instance, the hon, Mem-
her Mr. Joachim  Alva  pleaded
for reorganization of the States into
one single State and he wished that the
son of Mr, K. C. Pant will do the job.
We have a tiadition followed here that
the first Prime Minister’s son or daugh-
ter will be the Prime Minister but the
second Prime Minister’s son need not
necessarily be Prime Minister; possibly
he will be a multimillionaire. There-
fore, Mr. K. C. Pant’'s son has no
chance to organize all the States into a
single State.

266

Sir, the point I want to bring here is
that we have a tradition of nationalities
movement and the ruling party unable
to understand this thing. 1 would
requesl the hon. Members on the Trea-
sury Benches, at least when we discuss
the re-naming of the Mysore State, to
respect the sentiments of those who
became martyres in the movement for
linguistic States.

Sir, every State in India or every
region in India has now become back-
ward. We had in 1960’s a discussion
in the N.D.C., where some States in
India were classified as backward States,
Today, due 1o drought conditions,
famine conditions etc., even the so-
called advanced States like Maharashtca
and Bengal also have become Backward
States. This is because of 25 years of bad
government in this country. Because of
this, every State—not only Mysore,
Kerala, Bihar or Orissa but every
State—has become backward. The
Congress Government has made back-
wardness universal in the whole country.
There is no single State which is mnot
backward.
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Sir, about Mysore, I would specifi-
cally refer to the recommendation of the
5th Finance Commission. Along with
Kerala, Mysore was virtually neglected.
Sir, if you reaily study the resources
allocated by the 5th Finance Commis-
sion to Mysore, it was less than what it
got from the previous Commission. I do
not know what is going to happen in the
case of the 6th Finance Commission.

There is uneven development in India
because of the capitalist path of deve-
lopment. Sir, the monopolistic path
of development necessarily leads to
backwardness of large areas in this
country. What is the Government doing
to prevent this ? They have a so-called
licensing policy. One of the methods
in which the States like Mysore are
attempted to be raised from back-
wardness is by tinkering with the licens-
ing policy. Today, big companies,
large industrial houses, like Birlas, have
been given licences in Mysore, Birlas
are very much entrenched in Mysore
State in the name of backwardness; in
the name of avoiding backwardness.
‘The Monopolies & Restrictive Trade
Practices Act is being subverted by the
Government, In the name of helping
the backward States, Birlas are going to
Mysore to set up industries.

Sir, what about land reforms ?
Mysore is one of the States which is
most backward in terms of the imple-
mentation of land reforms. Sir, it is
not a secret when I say that a large
number of landowners in Mysore
State have not only legally avoided
land reforms but they have legally
divorced their wives to escape the
Land Reforms Act. 1 can even say
that one of the Congress Ministers in
one of the States, who is in charge of
land reforms, has legally divorced his
wife, but they are living in the same
building only to get out of the Land
Reforms Act. In Mysore such divorces
have taken place among a large number
of landowners only to get out of the
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proposed Land Reforms Bill. This is
the condition . )

=it qawt fisalte (ST 93IwW), : Flyg
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He is telling a strange story.
know.

DR. K. MATHEW KURIAN : Th=
Hon. Minister may say that this is not
true.  Despite the fact that the Home
Minister controls the C. B. 1., he does
not even know the whereabouts of
Sumitra Desai after two months. There-
fore, I can understand tha; the Home
Ministry has no knowledge of the piro-
blems of land reform and its imple-
mentation in Mysore,

T would request the Minister that when
we are considering the renaming of
Mysore State into Karnataka, it is time
that we consider some of these ques-
tions. Sir, the income of Mysore State
is far below the all-India level. Irriga-
tion potential is much below the all-
India average. Only 8.3% of the gross
cultivated area is irrigated against the
proportion of 18% in India as a whole.
Upper Krishna Project which was inclu-
ded in the Third Plan is stilt pending.
Projects like the Vijayanagar Steel Plant
have to be expedited. The Central
Government has shown callous neglect
of Mysore State. There are fantastically
backward arcas like Gulbarga, Bidar
und Raichur. They can qualify for the
lowest kind of backwardness which any
human society can ever think of.

Sir, at a time when the great aspira-
tions of the people of Mysore are being
put into an Act, what is the siluation in
Mysore State? The Mysore State is
stinking with corruption. I am not go-
ing into the Sumitra Desai case. It is
the incompetence of the Central Gov-
ernment not to be able to trace the
whereabouts of this person. That, of
course, is another thing., These is cor-
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ruption in terms of misutilisation and
misappropriation of funds of the Agio
Industrial  Corporation.  The point
that Iesam trying to make is that while
we are accepting the name of Karnataka.
the Karnataka people have a State Gov-
ernment which is the most illegitimate
Government. With that Government
a new era cannot be introduced. There-
fore, 1 wish that the Central Govern-
men! will do something about it at
least on this occasion when a new eru
is being inaugurated in Mysore State
for the benefit of the people. Let the
Government worry about their own
house and let them put their house
into order and enable the people of
Karnataka to be healthy members of the
Indian federation.

o wawE Ao wyw (famie) o
guaaeser S, T fagas F wfkd Gy
AH qES FC FART @S KGR |
# FEFT AT FIAT E | s
S aAA™ wg w@w § gea fautn
1956 %o ¥ gHf A | THA g
W AR ®E i ag i § | TR ST 39
faq mgras & 35 2zane & e 3O
afgaas & faa faar s & ag e ady
ot | wrEw  fendqggas wfwT &
ST TE T FT S GHE T 0T A7 AT
394 AT woree frar g 5 55947 9m Fates
Wi i, AT FO FOON T 9F &6y
Ag A ALY TE A0 | g & W aifoeR
& 9w At A TUE ge I % Mo snamT
frar & s 9w st #7 wie a7
aaver frwar & 3 g% =T &7 79 a7+
FT & FAlexr @ @ S @)

ST A8 FAlCR T § IW FACT w2
F 73 ¥ A4 § L TO IHA & FY
F THFT AT & WFAR &, HA &
g waRHz #1 w.fed f5 ag @ @
F1 3T FX | TH ATS K779 FA F foerfady
¥ owlv ud o §F T fEar g &y
AU & § f5 wgratz & g4 W ag awer
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ga gaT wifgm | § € ewAaT g 5 3
EWE B v far wra | 9w fr gew
faa ogx wfws Tgw g GFT AT A I
Ffwwra &7 Y (RFA=OT 97 g9 4nAT §
& @@ wav & awa g oy fx
T &fawma Fr wg § #AfE 99 uF ot
£ AT ngrae W oF oid § AR 3w A1
o sifafrar gem ag argse g,
Q& g.oA § S A fawT 397 91 9% $faww
FT A qa gehi ag wa g ASATC ay gy
wHAT § ¥R THfAT W wuRa & ¥ 9§
F AW UEEE TE FY I wilgw ) 5w
faq fs ggrares A1 s @vF0T 8 ag aga
AALe ATFV | 98 TAARE A(F gfoga;
F ¢ 7 AFAT § | AV I§ FHEY
agl gar=rfen v 9 fr wfana F ww
g At 9a A1 BT ©ErEE A EAr
=rfge |
gign fafaree § z@Fr wod g ¥

faar ;) oifafers 9% & QW e
FTH FIEHATFTAG @Y q1F B,
afEa A 7= & A gy o fafrss 70%
9 Ffawa A g § e F qaifar &
FaeT gAT 7T ) Ta gm e &

|E qA@r AT B AN F gy
F HFT FIE | IT FT N G dow
TaTHE ® AT H g9 &7 FvAr anfeg |
SUTT B &1 § T o Favrame G §
73 agd fT93r gar da & wefag we)
gar A g fe ar fr ey afy <z &
qHAT AR A gar & o) avg
F1 RN FARTF T2 F ST &Y 517 |
wafry gaanad § fr o foe? gu oy
§ SR wW A wifgw # sy ek
GE @7 ¥ T 9T GIFIT AT T | Sy
3Afes @ § IT wr § Yefnafad TEa
§ | IF1 AT F7AT AR | 7% g ISy
a7g ¥ IANT T 4FAT Y | ag 7T oF
FRIAH TR § | IUFT gOA @
fow awg & faafer e ¥ sf
Wag I WWGr wwg AT &y AAY L |
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[waw Ao ses] -

gt TRfMafAA g Arew A A
Az 3 N 71 wFd 1 g@d Aw@
F o Sawg faar v esar g afwa
dzar wanHe Ag A IEFT SAAQ
#7 wFAT & | AfFF AT qgH TaTHC
FHT¢ 9gF FA gAT AL, INFT A
grr, o1 gal Savgea @ g, au ¥
HIT A §, SA AU BT E FIA
gurr, a1 o fawe gy w2 & 97 wAwT
#1n A g e | we fagre W 9T
& I TEM A FFar § #H 9902
BY %1 Svarea gA@ JwFAE g AuR

- wgr g1 T@ AgY w2 F A0 § | 3afag
ga 91y g [ earg F ATHCET @A
saaqic g 7 f& S & 17 a7 |

SHRI G. A. APPAN (Tamil Nadu) :
Vice-Chairman, Sir, the naming cere-
mony in any village, in any place, is a
very happy occasion. Generally the
parents celebrate the naming ceremony
‘with all pomp. They invite all their
friends and relatives, not only nearer
to them but distant people also. This
change of name of Mysore State into
Karnataka State has been the desire
of the people of Karnataka for long,
The State of Karnataka should be con-
gratulated on this happy occasion. It
is also a good augury to nole that this
Bill is being gone through and passed
before the immediate presence of our
Vice-President who is also a Mysorean
and he should be ...

DR. K. MATHEW KURIAN : Sir,
are you a Mysorean ?

THE VICE-CHAIRMAN (SHRI V.
B. RASU) : He said Vice-President.

DR. K, MATHEW KURIAN: He
said you are a Mysorean; you are an
Andhra. NN o

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : Hyderabad is near to Banga-
lore.
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SHRI G. A. APPAN : Anyhow what-
ever it is, it does not matter.

Sir, Mysore is noted for its golossal
and prodigious wealth and culture un-
sutpassable by a number of Indian

States. India being a multi-national
and multilingual State, Mysore and
Bangalore can contribute to a great

cxtent in this sphere. Mysore is noted
for its gold mine, its forest wealth of
sandal wood, cardamoms, coffee, pasto-
ral grandeur, mountainous scenery and
endowed or blessed by the Central Gov-
ernment with Institutes of national im.
portance, national height and national
prestige and a host of engineering indu-
sirics and Central Government under-
takings. Though a part of Mysore
as my friend, Mr. Schamnad
has said belonged to Tamil Nadu, the
then Madras State, we still have peo-
ple in our State speaking Kannada and
in the name of this languages, I say,
let us not come into eonflict. If only
we have not been sticking to this lan-
guage being imposed by a certain sec-
tor of the Indian population, things
could not have come to such a pass.
If according to the policy of reorganisa-
tion of the States the Government of
India had formed States on the basis of
the language as has been done 1n the
case of Andhra Pradesh, Maharashtra,
Gujarat, Punjab, Tamil Nadu and
Bengal, if only U. P., Madhya Pradesh,
Bihar, Haryana and Himachal Pradesh
also would have resorted to such forma-
tion of their States according to lan-
guages, then I do not think there will
be any justification for any sector of our
population to claim that Hindi is the
most predominant language. If only
the amount of money that has been
spent on Hindi could have been spent
on constructive purposes, on industrial
undertakings and in the development of
agriculture, we would not have been
going now to other smaller countries to
import foodgrains from there

Anyway, on this occasion. may I
repeat and support my friend, Mr.
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Schamnad, in asking the hon. Minister
—MTr. Pant is not here—to make it a
point that the caste of Biyaris is
included immediately as Harijan com-
munity or as a backward community in

the Karnataka State ? May 1

6 p.M. also support some of the views
expressed by my friend,
Dr. Kurian? While not agreeing

with him in trying to develop Karna-
taka State by introducing a num-
ber of heavy industries or other indus-
tries there, I only wish that the back-
ward portions of that State should be
developed. May 1 also at this stage,
once again, hail Karnataka State and
wish long life and prosperity to Karna-
taka Stdte? I end with a prayer that
all the existing strifes, the border dis-
pute between Maharashtra and Mysore,
the Cauvery waters dispute between
Mysore and Tamil Nadu and all the
small petty differences and fights should
be resolved on this very happy occasion
of the christening ceremony. People
from al over the world and all over
India will rejoice on this happy occasion
with the blessing of happiness to
Karnataka.

SHRI N. H. KUMBHARE
rashtra) : Mr. Vice-Chairman, I only
rise to reiterate the demand voiced
here by some of my friends regarding
an early settlement of the border dis-
pute between Mysore and Maharashtra.

(Maha-
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As has been rightly pointed out, the
dispute has been pending since long.
At one stage, as everybody knows, there
had been negotiations at Nagpur and
the Chief Ministers of both the States
had met and discussed the dispute
about the demarcation of the areas, but
they could not come to any agreement.
Then the matter was referred to the
Prime Minister. Tt is regretted that the
dispute has not been settled so far.
Now, the feeling of the people is run-
ning high. There have been agitations
in Maharashtra also all these years. In
Bombay the peonle had even resorted
to “Bombay Bandh” on this issue. In
view of the recent measure taken, by
which the Marathi-speaking people are
forced to learn the regional language,
the situation has become explosive.
Therefore, through you, I again request
the Government that this long-standing
dispute should be settled expeditiously.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU) : The Minister will reply to-
morrow. The House stands adjourned
till 11 A.M. tomorrow.

The House then adjourned
at three minutes past six of
the clock till eleven of the
clock on Tuesday, the 7th
August, 1973.



